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THE HIMACHAL PRADESH PUBLIC MONEYS (RECOVERY OF DUES) 
ACT, 1973 

ARRANGEMENT OF SECTIONS 

1. Short title, extent and commencement. 
2. Definitions. 
3. Recovery of certain dues as arrears of land revenue. 

THE HIMACHAL PRADESH PUBLIC MONEYS (RECOVERY OF DUES) 
ACT, 1973 

(Received the assent of the Governor on 26th November, 1973, and was 
published in R.H.P. Extra., dated the 4th December, 1973, P. 1797.1799). 

An Act to provide for the speedy recovery of certain classes of dues payable to the State. 

BE it enacted by the Legislative Assembly of Himachal Pradesh in the 
Twenty-fourth Year of the Republic of India as follows:- 

1. Short title, extent and commencement. (1) This Act may be 
called the Himachal Pradesh Public Moneys (Recovery of Dues) Act, 1973. 

(2) It extends to the whole of Himachal Pradesh. 

(3) It shall come into force a t  once. 

2. Definitions. In this Act, unless the context otherwise requires,- 

(a) "financial assistance" means any financial assistance rendered- 

(i) for the purposes of vocational or technical training; or 
(ii) for ohe construction of residential buildings; or  
(iii) for providing drinking water kuhl or pipe line; or 
(iv) for the development of animal husbandry, agriculture or 

horticulture; or 
(v) for establishing, expanding or running any village or cottage 

industry; or 
(vi) for purposes of any other kind of planned development; or 

(vii) for relief against distress; or 
-- ---------------------- 
1. For statement of Objects andReasons, see R.H.P. Extra., dt. 28th April, 1973, P. 637. 
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(viii) for loan under the National Loan Scholarship Scheme; 
( 6 )  "State Government" means the Government of Himachal Pradesh. 

3. Recovery of certain dues as arrears of land revenue (1)  
Where any person is a party- 

(a) to any agreement relating to a loan, advance, grant, stipend or 
scholarship given to him by the State Government by way of 
financial assistance; or 

(b) to any agreement relating to a guarantee given by the State 
Government in respect of a loan; or 

(c) to any agreement providing that any money payable thereunder 
to the State Government shall be recoverable as arrears of land 
revenue; or 

( d )  to any agreement to sell or distribute goods or any other article 
supplied by or through the State Government; 

and such person- 

(i) makes any default in the repayment of the Ioan, advance, stipend 
or scholarship or any instalment or interest thereof; or 

(ii) having become liable under the conditions of the grant to refund 
the grant or any portion thereof, makes any default in repayment 
of such grant or portion or instalment thereof; or. 

(iii) having become liable to pay the price of the goods or any other 
article or interest thereof, fails to pay the same or part thereof; or 

(iu) otherwise fails to comply with the terms of the agreement,- 

then, such officer as may be authorisedl in this behalf by the State Government, 
by notification in the Official Gazette, may, without prejudice to [any other 
mode of recovery under any other law for the time being in force, send a 
certificate to the Collector, mention ing the sum due from such person and 
requesting that such sum together with the costs of the proceedings or any 
other sum, be recovered as if it were an arrear of land revenue. 

(2) The Collector on receiving the certificate under sub-section (1) shall 
proceed to recover the amount stated therein as an arrears of land revenue. 

---- - ---- -------. 
I. For such authorisation, see Not. repro. at  P. 724. 



NOTIFICATIONS AND RULES UNDER THE HIMACHAL PRADESH 
PUBLIC MONEYS (RECOVERY OF DUES) ACT, 1973 

HOUSING DEPARTMENT 

NOTIFICATION 

Simla-171002, the 13th JVovember, 1975 

No. 1-1175-Housing.-In exercise of the powers conferred upon him under 
section 3 (1) ( iv)  of the Himachal Pradesh Public Muneys (Recovery of Dues) 
Act, 1973,the Governor, Hirnachal Pradesh, is pleasecl, to authorise the following 
officers within their respective jurisdictions, to issue requisite certificates for 
the purpose of recovery of loans including interests referred to therein :- 

1. Deputy Commissioners. 

2. Sub-Divisional Officers (Civil). 

3. Tehsildars. 

4. Naib-Tehsildars. 

5. Block Development Office1 s. 

(R.H.P. Extra., dt. 17th November, 1975, P. 1593) 
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THE IUMACHAL PWIESA PUBLIC MONEYS 
- (RECOYERY OF DUES) (AMENDMENV ACT, 1982 

(Act No. 10 of 1 982)l 

(Received the assent of thc Governor, Himachnl Pradesh .on the 13th August, . 
1982 and was publisher1 in R. H.P. Extra., r!ated 19-8-1982, page, 835-837). 

ARRANGEMENT OF SECTIONS 

I . Shost title and commenceJhent. 
2. h e n d m e n t  of long title and preambk. 
3. Amendment of section 2. 
4. Amendment of section 3. 
5. 1 nsertion of section 4. 

An Act t i  amend the Ximachnl Pradesh Public ~ o ~ i e ~ . T ' ( ~ e e o v e r ~  of ~ ! I e s )  Act, 
1973 (Act No. 22 of 1973). 

BE itenactzd by the Legislative Assembly of Himachal Pr'adesh in the,ThirtY- . . 
third Year of the Republic of India as follows :- 

1. Short title and eanme~cernent,-~J) This ~ c t  may bc'called t he .~ imac~~a l  
, 

. .  
* Pradesh Public Moneys (Recovay of Dues) (Aolendment) Act, 1982. 

(2) Jt  shall come into force at once. 
t 

2. Amendment of long title and preamble.-In the long title and preamble 
to the Himachal Pradesh Public Moncys (Recovery of Dues) Act, I973 (22 of 
1973) (hereinafter called the principal Act), the words "payable to the State" 
shall be omitted. 

3. Amendment of section 2.-For the existing clauses (a) 'and (6) of-section 
2 of the principal Act, the ' following clauses (a), (61, (c), .(ti), (e) and (f) shall 

, . be substituted, namely :: 

"(a) 'ccurporation" Beans the Himachal ~ r a d  Ah ~inanci'al Corporatioll- 
- established under the SbteFinancial Corporations Act, 1951 (63 of 1951) 

and includes any other cbrporation owned or controlled by the Central 
. Government or the State Governmenr which the State Government 

may, by notification, specify ; 

(b)  dr'6nanciaI assistance" means any hanciaI assistan= rendered- 
(i) for the purposes of voktional or achnicaI training ; or , 

. . .  (iz) forthe construction of residential building ; or . . 

(iii) for providing drinking water Klthi or pipe line ; or 
(iv) for the development of animal husbandry, agriculture or hor- 

t imlture ; or -- 
- 
1. For Statement of Objects and Rkasons, see RI4.P. Extra., d a d  9-7-1982, P. 632 . . 



(v) for cstablishi~~g, expanding, modernishlg, renovating .or run nit^ 
- - 

. any village or cottage industry, industrial undertaking or agro- 
industry ; or 

( v i )  for the purposcs of any other kind of planner! development ; or . 

(vii)forrelizfagain~tddistrcss; or . 
-[viii) forldarr undcr the National.Loan Scholarship Scheme ; 

(t.)"Government company'' nlcama Governuzeut,corupany asdcfincd - 
in section 617 of the Companies Act, 1956 (1 of 1956) acd which is 
notifid qs such by thc State Government from time to time; 

(4 "industrial undcrtalcing" includes any undertaking for the manufacture, 
prcservation, storage or processing ~ f ~ g o o d s ,  or mining, or the I.loteI- 
industry, or the tmnsport .of.passengcrs :or goqds, or,thc generation 

, or dislribution of electricity or any other form d ppwcr .or-t'ne mainte . 

nance, repair, testing or servicing of machinery, vchiclcs, vcssels, motor 
boats, traiIcr.5 or tractors or usscnibling, repairing or packing of any 
adicks with thc aid of machinery or powcr ,or fishing.ar providing 
shore facilities for fishing or maiutcnatice thereof, or for 'the develop- 
,menrof.an~y,collfiguous area of kind as.an,industriaI.estate orp~oviding 
special or technical kilo\vledg or other services Ear promotion of 
industrial growa. 

, 'Rx# lanario~t.-Thc cxprcsdoa ',lp~~Cessit!g of iosds" includes :a& act .or ' 
proccss for producing, prepiTjng or making.an article by subj&ng 
any material to a fl~;lnna!,.mech;~niqd, chemical, elcctricai .orany .other . . -like operation ;, 

(e) "sponsored schcme" means a schcme sponsoretr. by lay bf financial 
assistan& by rf~e State Goverunent or .the .Central Government 
undei which the concernerl Government , cithcr- . .. 
(i) 9dvances nloncy f o the. corpora~on or the ,,Government company 

'forthe fllcp~rpsses.~f.c!isbursinl: loans, .ac;yanas, iraots.or sub- 
' sidies,wfor.the purpose nf sak of.gqods on credit.or Xire purchase, or 

(ii) guarantees o~ y c e s  guarantee the of ~oan, iidvanccs, 
grant or subs~d~es or the payment of price of goods sold on credit , 

or hirepurchase ; and , . 

If) "State Government" malls the Governmentof Efima~hal~ Emdesh;" . 

4. Amendmcnt.df:section l-Ipsection3.oftheprincipnlAct- 

, (i) aficr the,.ward 'person' occunjng for .the fist time in sub-section (I), 
. . :the words>''eitbes as-princkal or as .sufety.or as .guarantorv shall he 

.inserted ,; - 
' - (li) far clauses (a) and [b) of su b-section (I) , the.follo wing claub:(a) and . 

fb)shalf be substituted, namely -:- 
. - 

. . - .  . . 
"(a)(i) to any agceemmt, relativg taa loan, :advance, :grant, subsidy, stipend i - .  .. . . . 

. . . .  - 

ox scholarship givcn to him uqdcr that ag~eamcnt or re la t iq  to credit 
, j . in rcspcct of, ot;rclafing: t o  hirc3,pu~chase of, goods sold by the State 

- Gavermeat or-the corporation by way of &ancibl assistance ; or 

-(h) to-,any%rnment relating to a loan, .edvaoce, .grant ar ,subi& given 
:,under that. agreement :or-relating-to cied it Sn rrapect of, or relating to 





NOTIFICATIO3 
U ~ D E R  ' 

THE HIMAcHAL PRADPSH PUBWC PREMlSES AND LAND (EVICTION . +  . 

. . 
. . . . . AND RENT RECOVERY) ACI' 1972 . . . . 

. . . . . . APPOINTMENT AND DELEGATION , 

LOCAL 6ELF GOVERNMENT DEPART ENr 

riwr 1 - 2 1 7 * ~ 7 o t g r o $ r & 1 . -  m %lTwwi *fK shC 
( h - m ~ ~ d ~ j ! ? i o v r  1971 ( 1 9 7 1  w m - s  22) * m 2 ;ii (8)  m FZr Blkm? ZR* * gy, r i d  * i? 

' -I f T R ? G - F = r + h *  ~ ~ ' . ~ ~  * ZaT 
- f t ~ m  *.M m) TbhPT,  1971 4m 2 J9-mCT (5) % 

~ ~ g f C f l T ~ ~ %  zqw & - l % m 3 r n d  + g i &  , -  

**rn&&~@*&$l. . 
' [RH.P. Extra., datcd 21-5-1988. P. 4901. 

. [~utioritative English text of the L o d  Self Government Department Noti- 
fication NO.' 1-21/70 LSG-11 dated.4.5-1982 .] 

- Shimla-171002, . f?ze 41h ' May, 1982 . - -  

N o. 1-2170-~~-11.-111 exercise of the poiyen conferred by clause (a) of s c o  .- , 

tion 2 of the Himachal Pradesh Public Premises and Land (Eviction and Rent 
Recovery) Act, 1971 (A&'NQ. 22 of I971), the Governor, Himachal Pradesh, is 
pleased to appoint the City Magistrate, ShimIa to perform the functions of the 

' 
CoUectorunder the above Act in respect of the public remises as defined under 
,dame(=) of smtion 2 of the Himaohal Pradeah Public Fremiaes and Land (Eviv- , 

. tion and Rent Recbvcry) Aq,  1971. . , 

[R, H, P. Ex*., dated 21-5-1982, p. 4891 

m.k XXrMAdHAL PRADBH REGISTRATION OF HOTELS - AND 
TRAYEL, AGENTS ACT, 1969 ' 

ENFORCEMENT OF ACT AND RULBS 

- . d a a r 5 - 2 1 / 7 1 : i T o $ f o . - - f ~ ~ , ~ * m w 4 i ~ ~ ~ 0 ; 5 * ~ ; ~  , . , . 

i$iz,196s ( ~ R ' I O  22gm 1970) am349 B qdh am&F?arii rrndm r i  - ' - 

 TI x r ; m , @ m  $iv,qqmrd@ d ' Z f 5 ' w j ' r ~  a M m f i ~ d  - 

m h  m y  Tq kss, m-Krlqn F i 3 f k  Tf@r,. fpTm F h  fi jRTX ah M 
(*ma * f f i i $ m ) ~ - 2 * 1  -. 

[It H.P.,, dated 23-1-1982, P. 21-22,] --- 
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